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On the prayery of Mr $.Ali, learned
Sr.C.G.S.C the case is adjournéd to 18.2.98
for consideration of admission.
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To be listed for'order'alongwith
M.P.286/97 on 18.3.98.
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Mr.b.“li, learned Sr.C. GeS+.Ce On the
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 MreS.Ali. Dr.a.K.c GeThakuria,/opposes

to the adjournment prayer and desires

.

to proceed on merit. For the ends of
justice I consider that Mr.Ali may be
given another opportunity to place his.
Case. Accordingly, Review Application
is adjourned ior cons;deration of

Admission on 20~5-98,
List it on 20.5, 98,
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20.5.98 In view of the order passed in
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Rupak Bhattechar jee and others ..Applicants

-Versus-

o>

T

“.}, L.

[ W

The Union of India & others .... Respondents’

-~ AND -

IN THE MATTER OF:

A Petition under Section 22(f) of the

Cen%ral'kdministrative Tribunal Act

-5

praying(for review Of the judgemeﬁt

and order dated 20-12-96 passed by .

Hon'ble Administrative Member of the

Central Administrative Tribunal,

Guwahati Bench,Guwahati in 0,A, No,

174/96 .

«~AND -

IN_THE_MATIER OFk

™

1) The Union of India ,represented by

The Secretary to the Government of

India, Department of Home Affairs,

North Block, Mew Delhi.

N

(CDn‘td. )



.2) The Secretary to the Government of
India, Ministry of Health & Family
Welfare, New Delhi,

3) The Director General, CGO Complex,
CeRP.Fey Lodhi Road, New Delhi,

4) The Chief Medical 8fficer, Base
Hospital-3, CRPF, 9 Mile ,Amerigog,

Guwahati-23 .

5) The Medical Officer, 14ABn,ERPF,
C/o Commandant, CRPF,Noonmati,
Guwahati ;

6) The Medical Officer, Group Centre,
CRPF, Khatkhati, Assam ,

e«+o Respondents
Petitioners.

-Versusg-

1) Sri Rupak Bhattachar jee

2) Sri M,P, Kachary

3) Smt, Banti Priya Hazarika
4) Sri Kushal Singh

5) Sri Nirmal Kumar Soni

6) Sof BiMdld Péxd Vimla Devi
7) Sri Mithuram

8) Sri Sohan Lal

9) Sri Md., Idris Quagzi

10)Sri Sunil ¥ Kumar

11)Sri Shiv Dayal )
12)Sri Ratan Lal

€/0 The Chief Medical Officer,

Base Hospital -I1,CRPF,Guwahatie23,
' -s+ Applicantg

(Contd. ) Opposite Parties.



The humble review petition of

the above maned Petitioners :

MOST_RESPECTFULLY SHEWETH:

1) That the applicants/opposite parties

wh? were wﬂiking in the Office of the Chief

vMedical Officer, BH-3,CRPF,Guwahati and in the
Dffice of the Medical foicer, 14Bn,CRPF ,Noonmat i,
Guwahati and in the Office of the Medlcal Officer,
GrDup Centre ,C?PF, Khatkhatl, Ass am (all Group
C&D employees hospital staff) jointly filed

0.A. No. 174/96 in the Hon'ble Central Administratig
Tribunal , Guwahati praying €0r grant of Hogpital
Fatient cage allowence , i.e. Bufs.80/- & 75 /= pum,

respectxvaly with effect from 1-12.87 in-'terms of %X
~the Minigtry of Health & Family Welfare, GOvern-

ment ©f India letter No, 28015/60/87-4 dated
25-1-88 (Annexure -'A') and letter No, D.11011/
1/90-CGHS (P) dated 11-7-90 (Annexures '‘B') annexed
tclthe ﬂriginal Application, Their main conteﬁtion
was that in a similarly situated case ,that is,

in 0,A, No, 931/93 the Hon'bie Trlbunal Principal
Bench, New Delhi vide Order dated 3-2-94 an¢
Hon'ble Central Adminisfrative Tribunal Hyderabad
in B.A. No, 151/94 vide order dated 24-2-94 and
Hon'ble Central Administrative Tribunaj sbuwahati
in B.A. No. 9/95 vide Order dated 10-6-96 had
allowed the hﬂspltal patient care allowance to the

applicants therein .,

(Eontd.)



2) The respsondents in O,A. No, 174/96
(UDI/CRPF) cOntested the case and after hearing
the CDunsels of both sides the Hon'ble Tribunal
vide its order dated 20-12-96 ordered /directed
Ithat -

"A réptesentation‘fOr payment of the hospital
patient caraV8110wan§e be submitted by each applicant
individually to the cOmpetent authority coOncerned of
the respondents within one month from fhe date of
receipt 0f the copy of thisvdrder. This representa-
tion should bewéCCOmpanied by an undertaking to the
effect that the payment of the hﬁspital patient
care.al;owance to them shell be taﬁazied subject'to
the result of tﬁe Special Leave Petition before the
Hen'ble Supreme Court as mentioned in para 2 of
the order dated 10-6-96 and that the amount pe id
to them will be'iefunded Ey them in full if as a
result of the @fcresaid appeél before the Hon'ble
Supreme Court it ;s found that the allowance is not
admissible toO then). The ccmpetent authorlty of the
Respondents shall dispOse of the representations
0f the applicants within one menth from the date
of the receipt of the cOpy of this Order after due
scrutiny in each case that the applicant falls in
categOry of employees tO whom Hospital patient
care allowance is admissible, If it is f0und that
the allowance is admissible to ﬁ&? ©f the applicants
the allowance may be alloyed cOﬁditinnally in the
linegs indicated in thte Order dated 10-6-96 passed
in G.A. No,9 of 1995 aforesaid afler taking appro-
priate undertaking from each Of'thejapplicant indi-
vidually és indicated in the aforesaid order.dated

(crntd,)



10-06-1996 .

Copy of Grder dated 20-12.96 in 0,A, No

174/96 is attgched ag A_nzzgzz__ﬂu

Acopy of order dated 10-06-96 in @.A.

No, 9/95 is attached as Annexurs- 'D' .

3. ~That the Respondents , that is Union of

India and others beg to submit that the GOI,

Ministry of Health and Family Welfare letter No,
28015/60/87 dated 25-1-88 and letter No, D.11011/
1/90-CGHS (P) dated 11.7-90 (Annexure- '&R A' & 'B')

are not applicable to the CRPF. as CRPF hospital

employees come under ths Ministry of Home Affaips
and not Ministry of Health & fahiiy Welfare, No
orders_regarding sanction of hogpital patient care
allowence to the hospital staff (Group C&D) of

CRPF has been issued by the Ministry Gf Home Affairs
s0 far and hence they are not entitled for the

same., The service cOndifiDns of Hospital staff of
EGHS and CRPF afe different'and they are governed
under different set of rules and hence they daﬁnOt

be pquated .

4) That, the Respdndents further beg to submit %k
that, against order dated 3-2-94 of the Central

Administrative Tribunal ,Principal Bench, New Delhi

in O0,A, No. 931/93 %k regarding patient care
allowance the Department/CRPF have filed a Special

Leave Petition (€ivil) No. 1093/95 . The Hon'ble

(Eontd,)



- 64 -

Supreme Court of Indie &x vide its Order dated

13-9-96 (Anriexure 'E' ) has granted leave in the
abtve case alongwith several other similar Special
Leave Petitions. The btxghk Hon'ble Court has als®
Drdered that there shall be an Enter:m stay of
the 1mpugned Order. Similarly the department

had filed a Special Leave Petition(€ivil) .. €C
4260/96 againgt the Order dated 17-1-96 in O.A.
1245/94 of the Central Administrative Tribunal,
Hyderabad and the Hon'ble Supremes Court has
been pleasea to grant interim suspension of the
impugned judgment 1 vide its Order dated 13-9-96

(Annexure- 'F') .

'5)  That, it is ® submitted that , the

Hen'ble Central Administrative Tribunal vide its
order dated 20-12-96 in OA-174/96 has mentioned
clearly that the payment of the hospital patient
care allowance to the apblicants therein shall

be subject t0 the 0utcomé of Special Leave Peti-~
tlon before the Hon'ble Supreme Court as mentlcned
in para 2 of the orderg dated 10-6.96 Para 2 of
the order dated 10-6-56 (Annexure-'D' reads as
fOllDws_-'Mr A.K, Choudhury, Addl. CGSC po inted
out that the respondents had filed Spé%l Leave
P;gtion bgfdre the Hon'ble Supreme Court against
the order of the Hyderabad®bench mentioned dbove
(OA No, 151/94) and payment of the R8 allowance

to the applicants in that case was conditional
that is, the applicants wérevto give an undert@king

that the amount paid to them will be refunded

(Contd. )
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in full by them in case the final result before the

‘Hon'ble Supreme Court is againgt them .

6) That, it is submitted that since the
Hon'ble Supreme CoOurt vide its order dated 13-9-96
(Annexures-"E' & ’F'7-has stayed the orders of Central
Administrative Tribunal , New Delhi (Principal Bench)
and Central Administrative Tribunal'Hyderabad and

also clubbed together several Special Le2ve Peit-

_tions {(€Civil) 13514/96, 975-976/96 etc. and has

granted stay of the orders of several Centrai
AdministrftiveATribunal rggarding sanction/grant of pe
patient care allowance it is necess@ry that the
HOn’ble-Céntral Administrative Tribunal mRy Guwahati
may a@ls0 review its ©Orders datéd 20-12-96 in 0,A,

No, 174/96 ,

T) That, the RespOndents beg t0 submit
)

that the Hon'ble Central Administrative Tribunal

may review its Order dated 20-12-96 passed by the

learned single judge in OD,A. Ne, 174/96 and pass
orders that the applicants will be paid patient care
allowance sub ject t0 OutcCme of the Spacial Leave
Petition (Civil) No, 1093/95, €C 4260/96 and other

Special Leave Petitions filed by the Department

" and in which the Hon'ble Supreme Court has been

pleased'to grant stay vide its order dated 13-9-36.

It is als® rESpEthully submitted that in case the
Hon'ble Central Administrative Tribunal does not
review its order dated 20-12-96 then the department
will be put to irreparable loss that is, if the
(Contd.)



amount is paid to the applicants zxe 8s per direc-
tions Of the HOn'ble Central Administrative Tri-
‘bunal then it will be very difficult to recover
the amounts, though undertaking will be there, as
after receiving the amounts some of th? applicants
may be transferred ocut, soOme may retife/quit,

service etc.

8) L That, it is submitted that in 0,A. No,
174/95 the Union of India /Department has flled

a M,A. No, 44/97 in Central-Admlnlstrat;ve Tribunal,
Suwahati, The M.A. came up for hearing on 5-3.97
and on hearlng arguments Of both the counsels. the
HOn’ble Eentral Administrative Trlbunal has dire-
cted the Department t0 file a R.A, highlighting

the facts and figures in detsil including the
interin stay dated 13.9-.96 granted by the Hon'ble
Supreﬁe Court in Special Leave Petition (Civil)

N0.1093/95 and CC-4260/96.

2k _ | It ig, therefore, respectfully prayed
that, in the light of Hon'ble Supreme
Court order dated 13-9-96 cited above s
the Hon'ble Tribunel may be pleagsed to
:reviewvthe judgment and stay the impugned
Order dated 20-12-96 passed in D.a. No,
174/96 iill final disposal of the Special

Leave Petition filed by Union of India

BRd against the order dated 17-1-96 in
0.A. No, 1245/94 of Central Administrative
Tribunal Hyderabad and other similarp

Special Leave Petitions .
¢ ( COn‘td‘.)



M ERIF IECATION

© N+ Ramakrchnan
I ’ Sri &o 8. ‘EUS{.\Q\!? ’W‘Nmu D.1,G.P,

€.R.P.Fe, Guwahati - 23 being competent do hereby
s0lemnly declare that the statements made in para-

graphs — are true to my

knowledge, those made in paragraphs 1,2, 2, q)g,g,#,g
are true t9 my information which are derived from

~ the rec9rds of the case and those made in the

rests are my humble submissions before this

Hon'ble Tribunal .

I sign this verification today on 30 th

May

day of Mpwad , 1997 at Guwahati .

R

Declarant,
(P-N.Ramakyishinan)
{f o apfrCms
Dy. IMWM General of Police
o Ro g0 aw, Tamrt’ (wm)
C.RPF, GUWAHATI (ASSAM:
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— N ' CENTRAL KDHINISTRATIVE TRIBUNAL oo
" GUWAHATI BENCH
Original Appiication No. 174 of'1996. ) )
_ Date of dec151on : Thls theéu,/ day of December, 1996.
s o '
&éﬁ'w_&%i‘@&‘{gnigeﬁﬁ%?ﬁﬁghﬁgfﬁ w ‘!ngg?g,,/, B e ;
The Hon'ble Shri1“G.L. Singlylne, AdmlnlstratlvemMembcd
1. Shri Rupak Bhattacharjee,
Laboratery Technician,
2. M.P.Keshary
. Pharmacist;
L. .
3. Banti Priya Hazarika - .
- C.T.Asstt. : \
4. Kushal Singh
N.Asstt.

_ 5. Nirlam Kumar Sani ;
N Chowkidar : ' : - .
z‘\ ““lu ¥ o ’ ! - .

FateooNT6.  Vimala Devi
Ef% 713 Sohanlal o o ;
i | s.K. '
Tav v . _
_;u% 8.; Mithuram . o '
_w A sk | | |
TRy v ] ,
9. Md. Idris Quazi . , '
Pharmacist ' i

» -:10.  Sunil Kumar | ' 3
R Cook . ' .

: 11. Shiv Davyal N ’

: Electiician |
12. Ratan Lal )
Carpenter N .. Epplicants.

(Applicent Nos. 1 to 8 & ]li & 12 are working in the
office of the Chief Medical Officer,Base Hospital-I1I,
CRPF,Guwahati-23). ‘

(Applicant No. 9 is working in the office of the lhedical
Officer, 14 BN., Noonmati, Guwahati). '

(Applicant No. 10 1is working in the office of the ;
Medical Office, GC Hospital, ~CRPF, Khatkhati, Karbi
Anglong District, Assam). | : ‘

-

s By Advocate Mr. A.K.G. Thakuria. )
/\ v . ’ 4
///%L : -versus- ' '

O.]')—'

- —e e ..



‘3. ‘The Director Genefal, b

1. The Union-of Indla SN , n
: represented by the Secretary +o.the Govt. of Indiay

Department of Home Affalrs, New Delhi. - ‘ .

2. The Secretary to the Govt. of India,,

- Ministry of Health & Famlly Welfare,
New Delhl.

. ,€GO. Complex cRth‘ S L L
%ﬁﬁﬁﬁm SR B nolag TR R R IR

e e e e

4, .l‘h(.‘ kk;it..k. [ 5 L
' Base Hospltal lll, CRPF,
9 Mlle, K
. Guwahati-23.
5. . Commandant, R
14 Bn.l CRPF'
Noonmati, Guwahatil
: | b
Medical Officery '
GC Hospital, : o
CRPF, Khatkhati’ : : .
Karbi Anglong, . . .
Assam _ o e ee s Responcents
By Advocte Mr. S.Ali, Sr.C.G.S.C.
ORDER
. \ : T
G.L.SANGLYINE (ADMINISTRATIVE MEMBER)
The applicanta ~are working in ,Base HospitalfIII} ,
. . ' . . . - ) “~°

" CRPF, Guwahati, ,Medical " Hospital; 14 Bny Noonmatij

guwahati, and vHedical H05p1tal,' CRPI, Karbi AAnglong,

Assam. They have been allowed to submit this appllcatlon

301ntly.'The1t prayer in this appl1catlon is ﬁor payment

. . . . , ». . )
‘i nospital patient care allowance w1th etfect froft
. . ) . . N : B . .
2.1987 in terms of Midistry of Tealth and Family

Welfare, Government of India, letles Nofv28015ﬁtbﬂ87~ll

\

.dated 25.1.1988. They submit that the MNWospital patient‘

Al

_care. allowance was allowed vide  order dated 3.2.1994
. .. . . 4

‘passed in. 0.A. No. 931 of ~1993 by the  Central

—

© Administrative Tribunal, Principal Bench, New -Delhi and

order dated 24.2.1994 in O.A.'No. 151 of 1994 passed by
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the Central Admlnlqtratlve Tribunal;! Hyderabad\-Bench.

They had approached the respondents on many occa51ons
for payment of the hosp1ta1 patlent care allowance and .
t_)',. ;' representatlon tdated | 16.5. 1994 was also submltted

| _this regard but the respondents have noty pald :the -

aaid allonance to them. Mr. fhahuria has,kp01nted‘ out

LT : that recenaﬂy some Ggpup tC! civllian employees working

under ‘the hospltals of CRPF at Guwahat1 and'ﬁongaigaon»

had filed appllcatlon. before thls"Bench of-this Tribud
A nal and.vide'order;dated 10.6.96 pasaed in 0.A. 9 of 1995
Sl ;the 'prayer for"payment of hospital' patient care
'allowance 'was allowed' with ‘sitpulated conditiOns. He

)
submlts that the respondents may be dlrected to allow

the payment of .the said allowance to the .present
applicants with_similar conditions aa'stipulated in the .

oasyy . order-dated 10.6.1996.
oy S : .
-~ A RO ) A . ) e

‘I have heard Mr. Thakuria and Mr . Ali. I
,____._————"'—'———_‘ ” -

that a representation for payment - of the

I : : , ‘ ‘ :
v /hospital -patient care -allowance be submitted by each
+applicant individually-_'to the competent' authority

concerned of the respondents uwithin one month from the

H

.date of receipt of the copy of. this order. This

respresentation should be{accompanied by an undertaking

_to the effect that the payment of the hospital patient

o

care allowance‘to them shall be subject to the result of

the Special Leave.-Petition before the Hon'lile Supreme

_Coupt as menticned- in pﬂra 2 eof the ordc datéd

o !

tar
10.6. 1996 and thatAamounL paid to them will be refunded ( fﬂ

N e f

vby them in full if as a result of the aforesald appeal

-3

before the Hon'ble Supreme Court it is found that the

allowance, is not admissiblezto them. The,competent autho-

rity of ‘the respondehts) tshall dispose - of the . §
. . ) ' ’
Z ' zopresentatlonSOf the appllcants within one- fonth fL0m
-, _ .

A
v

' 1 : : . IS ~

. .
e —————
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the date of the recéipt'of the copy of this order after
due scrutiny in each case that the applicant” falls in the

g

BHEIRFY, . OF

AR B

employees . to .whgfy Hospital Patient Care
@lTowance  is admissible. If. it is found - that the

[
~

allowance is admissible to any of the applicants the

ailoyance may . be allowed conditionally in <the 1lines
SRS C | .
;:f-fgqﬁggcated ...... in the order dated 10.6:96 passed in O.A. 9 of

Vel g N

o N

R N ) . . < . ) . )
7 a, lggﬂgaforesald after taking appropriate uundertaking from

L
R

i

T

each, - of the applicant individually as indicated in the

fofebaid order dated 10.6.1996.

The application is disposed of. No order as

!

to costs. ' _ ’
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. '4 jl r““’ (;ﬂi‘ . . ” 7 . v o [ m LEH
N L - CENTRAL ADMINISTRATIVE TRIBUNAL
S , , ‘ . , UWABATI 'BENCH \

¢ . . !
!
Orlglnal Application No. 9 of 1995 ) . : _ ;
s L”z&&?p ' :
f. Date of decision : Thls thelouqday of June, 1996. - <</;4%/Z[) o
S . -, oA Yo
Hon'ble A~£:$ﬁ§ Shri G.L. Sanglylne, Member;(Ao. \ _{9 ?
Hon'ble Shri D.C.Verma, Member (J). ' o '
. Shri Ajit Kumar Jain and 22 Ors. ’
e Resident of C.R.P.F.Complex,
Base Hospital-3,
Ninth Mile, ‘ X : . . - '
. Guwahati N © +.«. Applicants
By Advocate Mr. S. Dutta. \
~versus-
' 1. The Union of India .
- represented by the Secretary
~ : to the Govt. of India
Department of Home Affairs, : ‘
North Block, New Delhi. | ' -
lww%aﬁg 2. The Secretary to the Govt. of India ’
o Ministry of Health and Family Welfare, : -
New.Delhi. ! A
3. The Director General,

C.G.0. Complex No. 1, ’
. Central Reserve Police Force,
' Lodhi Road, New Delhi.

4., . The Chief Medical Officer,
’ Base Hospital -.III,,
C.R.P.F., ]

Guwahati-23

5. The Commandant

.~-62 BN, Unit Hospltal o
C.R.P.F. . | . :
Bongaigaon «.....% Respondents

’

,“ﬁ;wocate Mr. A.K.Choudhury, Addl. C.G.S.C.

ORDER

THLT 8 . : '
“~..f- - SANGLYINE G.L. (MEMBER (A).

23 Group C° Civilian émﬁldyees working under the ,
hospitals of the CRPF  hospitals at Guwahati and Bongaigaon .
_have filed this instant original application. They have been /

;Z allowed to join in one single application vide our order
~

B
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_dated 16 1.1995. They are aggrieved aéainst'non-paynent'

| .
hospital. .care allowance to them by the respondents. 1

calim that according to the scheme of the Governmemtwo,‘

India dated 25.1.1988 (Annexure-l) in th1s regard they are§

Sa o entitled to ‘the allowance with effectg from 1l.12. 1987

Further,- they have pointed out that similarly placed

employees have been granted the allowance pursuant to the

d 3.2. 1994 of the Central Admlnlstratlve Trlbunal,

0.A. No.’931/1993 and order

~

Order date

Prinpioal Bench, New Delhi in
151/94 of the Central
7——/ ‘ . .
! Hyderabad Bench. Some of the

gated 24.2.1994 in .O0.A. No:

Administrative _Tribunal,

in the Base Hospital III CRPF Guwahati
- .
931/93. The '

g

employees working

I were also applicants in the aforesaid: O.A..

L learned counsel for - the applicants further pointed‘out‘that

? \! ot l N

/ﬁuﬁ [some employees of the same organlsatlon based in Impha!l had

VAS ':4(2\‘3// : -“\\'\‘ ; )
/ 7 . 'fapproached the Hon‘ble Gauhati ngh Court w1th a prayer Ic

‘t" ;r"‘

grantlng them the

,;' ’ / i "1"
7. /9ranted the ,allowance by the Hon'ble . Gauhati High Court in
s 7 rd

hospital ‘care allowance and hayve been

terms of the Order dated 12.3.1996 in Civil Rule No.

1417/95. .
}

- 2. Mr. A.K.Choudhury:.

‘the learned Addl. C.G.S.C.r
! R ‘
ndents had filed SLP before the

p01nted out that the respo

t agalnst the order of the’ Hyderabad
» il

- Hon'ble Supreme Cour
of -
owance to the

Bench mentioned above and payment of the all

- applicants in that case Wwas conditional in terms of para 2 .

of the sanction order No. J.II- 6/93 ZBH EC-I1. dated

23. 11.1994 (Annexure-4) that is, the appllcants were to

CT } give an undertaking that the amount 'paid to them will be

_refunded 1n_full by them in case the final result before the

Hon'ble Supreme Court is against them. He also p01nted out .

that in Civil Rule ‘No: L4l7/9510also order was' issued 1in

favour of the petitioners would give undertaking that ‘the
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Order Qill be subject;to the result of the appeal before the

;

“Hon'ble Supreme Court. He submits on instructiqn that . the

‘respondents are aggreéablé to pay the pllowance under

N

similar terms and conditions. :

3. UnderA_the facts and circumstance, we direct the

régspondents[%o pay the ."Hospital Patients Care Allowance" to

‘the  applicants in accordance ‘'with the O0.M. No.- Z.

28015/60/87-H, dated 25.1.1988 (Annexure-l to this OA) at

the_monthly rate applicabl@fto each épplitant and‘from ﬁhé
date admissib)e ,to each one of‘ them aftef :obtéining' an
undertakig from tgem indiyiduglly to ‘the effed¢t that the
amount paid will be refunded by theh in‘:full‘ if -as the

result of the aforesaid'appeal before the Hon'ble Supreme

Court it is found that the allowance is not admissible to

them. RE : .

4. Considering that the period for which payment is to

be made hay date -back to:as early as 1987, we allow the

. respondenﬁs reasonable ‘time for implementation of this

ordér. In no case, however, the respondents 'shall delay the

t

payment beyond 31.10.1996.

-
-

directions given above. No'order as to costs.
'Sg/ =
I MEMBEK(A)
‘sdf -
_ MEMBE% (D)

TRUE COPY :

q&\5
Section ofher { u>/01a/}

Lentral Admipisirative Tribonar
© Quenda E@mm‘ Gowahat

«2‘\/\ \ \,\?)/

" 5. . The arplicelion is ellowed in terms of - the

RN S5

. :'.’.ag'
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Vo COURI Mo, 9 | SECIION X1V O
: . ] A/N NATTER )
o SUPREME COURT OF i'NDIA K
, FECORD OF PROCEEDINGS - :
fr“

Vﬁibn(s) for Special Leave to Appeal (Civil) §321093Lii.
(' am the \“dgnrﬁur snd order dated 03/02/94 in OA 931/93
t.The CAT, Principal Bench, Niw De.h1) . ‘

}
UL OF INDIA & ANR. L Petitionef
VERSUS

)Obt L ORS. ' ' Responcdont

~ . : /' ‘ -
villMo.12718/98, SLP(C’vil)HO 11514/90 SLP(C1V11)N0.16431/96,
P syi1y, . 1713/96 ‘SLP(Civil)No.975- 976/95 '

R

~ LA

ot ;“13/09/96 rhese Petltione were called on for hearing today, .
s g e e ' .
HOH'BLE MR..JUSTICE N.P. SINSH A -
. HOH’RLE'HRS.JUSTICE SUJATR ¥, MAROMAR o
. / N . \
Fov Ratitioner (g) "Mr. A.S. Mambiar, Sr.Adv. : oo
’ Mr.M.M. Gcswami, S, Adv. . :
Mr.v.v.va:ea,Sr. Adx !
. H/s Memant Shsr#a. RP Srivastava.
| - Parmeswaran,Advs.
} oo ' Hr. R Vnnkatarauani Adv. .
Poopondants Hr.S.M. Gsrg,Adv..

' Hr.Narssirvhen PS & Mr. v.a.Fragasam,advs.. g #
- UPGHN hearing ccunsel the Court made the following : K
. ‘ . ' " ORDER : L .
. !
1 % . o
Delay condcned,
' L \ . L
Lenva granted in 311 the matters. There shall be
‘ I ad 1nrnr1m aray of the impugned order. - . '

\

Heartnq a¥pedited

- It '\"4‘ —
| ey TS <"\}\\Squcp
T (Ganga Thakur) . (N.Moorjant) ,3i -
. ¥.5.%0 Regigtrar . Court Master S
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[, sNo.5 ‘ COURT No. § SECTION XT1A RIS
. 5 !
SUPREME COURTY OF ,INDI1 A ;
RECORD OF PROCEEDINGS . : !
[ ' i

Petition(s) for Spncial Leavs %o Appeal(Civil)...CC 4260/98
{From the judgemant snd order dated 17/01/96 in OA1245/94 ]
of The CENTMAL ADUINISTRATIVE TRIBUNAL, HYDECRARAD ‘ ]

\
i

. : » .
UNION OF INOIA & 0As, Patitlonar () -4

YERSUS ' :

V.M. JOY & ons. . , - Respondent (s)

i
{

Mith Appin(s). fcr c/deay 1n filing SLP ) . P

P

Date : 13/09/3¢ Th s Patition wak called on for hearing today.

.

COAM . :
HONIBLE ML, JUSTICE K. RAMASWAMY ’
HON'BLE M1, JUSTICE q.8. PATTANALL
, .
:
For Patitionar (g} Me KTS.Tulst,ASS.

MHr.TC.Sherma o Mr.P Parmashwaran,Adva.

3

Far Ragpondant (g)

v
.

L0 hehr‘r; ccunsel l£e Court rmade :he‘follbwinq

- ORDEP . O

\ : ’ o
Ir tg repsrted that {n similar metters S.Llﬁ.(ci

Hos . 1053/95 3 batch, this Court ?ran}ed leave And stayed.
the irpugnac 3ud;ﬂ;nt. Eollo;lnq the same ordar, leave
granted and rarding di(poaal-of the appeatl, thore.shhii
bo in\t,arin '\uscana!én'c-! the imougned judgment . L.fst:

thia matter nlgo along with appeals ¢ S.L.P.(C)NO8.1093/98

4 batch, T

\

o | A LT _iac
(No‘t\)ll;(:LSuv;:lj:Z\q . : - . ("ge/}u ‘Tr?lké&]\q

Court Maatar Court Master
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